
IN fHE CalTIRAL AINITR2• fiVE r1IJUNzL 
CU TTAGK B ENCH:CU TT1CK. 

O.A.M. 59 OF 1995. 

Cutta,.Jc this the 8th day of March, 2000. 

K•Simachalam. 	 .... 	 ?pplicant. 

vrs. 

Uflicn Of Idia & Others. 	.••• 	 Respondents. 

FOR INSTJCIONS 

whether it be referred to the reporters or not? 

Whether it be circulated to all the Benches Of the 
Central .Aãrninistratiye Tribunal or not? 

(SOMNAT 	- 	 (G. NARASIMH?M) 
VI C E-CFL SiM - 	 ME143ER (JtJDI CI AL) 



n 
.4 	 C EN TRAL ADMINISTRATIVE TRIBUNAL 

CU TTACIK B ENCH : CLI TTACK. 

ORIGINAL APPLICAON NO. 59 OF 1995 

Cuttack, this the 8th day of March, 2000, 

CO RAM: 

THE HONOLIRAJLE MR. SOMNATH SON, VICE-CHAIRMAN 

THE HONOURA3tiE MR. C.NRASIiIUAM,'3ER(JUDICIAL) 

K. simachalam, /o..Cha1apati Rao, 
B1/LOCO-Shed Under I..F./Khurda, 
Aged abait 38 years, 
E-Pecfl,Under Cs/01/GRC,OffiCe of the 
Chief Perscnal Officer, GRCCa1CUtta, 
Scuth Eastern Railway, at present residing 
at under Care of T.Kuranna Guest House goad, 
New Govt. Hc$pital, p0/Es. pa  ralakhemundi, in 
Gal apati District. 

Applicant. 

By legal prctitater: M/s. R. C.Das, PK. ACharya,Advccate. 

-VrS. 

1. unicn of India represented thraigh 
General Manager,Saith Eastern Railway, 
Ga rden Reach, CalCu tta-43. 

ihe Chief signal and Telecom Engineer, 
5 cu- th Eastern Rai Lw ay, Ga td en Rca h, 
Calcutta, West Bflgal. 	

C 

The Divisional persaial Officer, 
S. E. Railway,Khurda Road,Dst.Khurda. 
0 rissa. 

ReSpX1defltS. 

y legal practi ti cner; Mr.L  N .Mishra, Standing Coins €1. 
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0 RD E RORDER 

MR. G. NARASIMHAM, ME1B ER(JUDICIAL); 

Mr.D.N.Mishra,learn& standing Counsel appearing for 

the Respcfldits present. Nale fran the side of the applicant 

present. Case has been posted to this day for hearing and 

final disposal at the stage of admissia-l.We have waited 

sufficiently lc(lg in anticipaticn of arrival of the learned 

cainsel for the applicant.No use for waiting further.Hence 

heard Mr.Mishra,learfled Standing CciinseLappearing for the 

Reald en ts and have p e ri S ed the records 

Applicant K.simachalam,prays for uec1ring the 

terminatiai of his service as void abinitio and that he 

shall be deemed to be ccntinuing in service in his pot 

as Peal under theRespondent No. 2 with all consequential 

service benefits cn the grand that the terminatju of 

service is grossly aritrary and discriminatory and as a 

w o rkman, the te rmi n a ti cn w i thai t cn e  m cri th S n oti c e and pay 

and retrenchment u/s.25( 	of ID Act is void. 

Admittedly, terminaticn was effected ai 19.12.1930 

(Anneure-2).He  filed this Original Applicaticn on 3,1.95, 

i.e. after a gap of 15 years. while explaining the delay 

in the applicatial itself it is stated that he has been 

making representatials in the meanwhile withait any 

respcnse.Law is well settled that repeated representatj.al 

will not save limitaticn.As per his a;n oversicn his first 

representaticz-i was made cn 30.3.1981 and he shld have 

approached the Court within three years thereafter as per 



the law prevailth&i. This apart, the grind urged is that 

his retrenchment is against the law u/s.25(E) of the ID Act. 

whether the retrenchment is ccntrary to sec.25(p) of ID Act 

or not can be decided only by the authorities empcwered 

under the ID Act to decide the same and not this Tribunal. 

4. 	In the result, we do not see any merit in this 

original applicaticn for admission. The applicaticci is 

dismissed as not admitted. 

Otwr4p~ 
(saN) 	 (G. NARASI1iHM) 
VICE-dIMAN 	- 	 M1I3 ER(JUDICIAL) 

KWJc1. 


